2026:AHC:22116-DB

HIGH COURT OF JUDICATURE AT ALLAHABAD

PUBLIC INTEREST LITIGATION (PIL) No. - 246 of 2026

Rishi Kumar Pandey

..... Petitioner(s)
Versus
State of U.P. and 2 others
..... Respondent(s)
Counsel for Petitioner(s) :  Anand Kumar Chaurasia
Counsel for Respondent(s) : Meenakshi Singh, A.C.S.C.

Chief Justice's Court

HON'BLE ARUN BHANSALI, CHIEF JUSTICE
HON'BLE KSHITIJ SHAILENDRA, J.

1. This petition, purportedly in public interest, has been filed by the
petitioner seeking cancellation of permission dated 16.10.2025 granted by
the respondents for organizing aMela at Icon Sugar Mill premises, Deoria
for the period 01.11.2025 to 15.02.2026.

2. The petition has been filed on 22.01.2026 whereas the Melain question
Is continuing since 01.11.2025 and is due to end on 15.02.2026. No
reason has been indicated in the petition why after passage of almost three
months, the petitioner chose to file the present Public Interest Litigation.

3. When a query was made that the apprehension that by setting up of the
Mela, the life of the citizen would be endangered, whether any accident
had taken place over a period of three months, the answer was that none
of the accident had taken place.

4. In view of the above fact situation, we do no find any reason to
entertain the present Public Interest Litigation. The same is, therefore,
dismissed.

(Kshitij Shailendra, J) (Arun Bhansali, CJ)
February 2, 2026
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